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 DEVDASI  AND  MURLI  PRACTICE

 (ABOLITION)  है कहि

 SHRIMATI  USHA  PRAKASH

 CHOUDHARI  (Amravati)  :  1  beg  to

 move  for  leave  to  introduce  a  Bill  to

 abolish  the  practice  of  Devdasi  and

 Murli  in  India.

 MR.  SPEAKER  :  The  question
 is  3

 “That  leave  be  granted  to  intro-

 ducea  Billto  abolish  the  prac-
 tice  of  Devdasi  and  Miurli  in

 India.”

 The  motion  was  adopted.

 SHRIMAII  USHA  PRAKASH

 CHOUDHARI  :  ।  introduce  the

 Bill.

 COMPULSORY  REGIS;  RATION

 OF  MARRIAGES  BILL*

 SHRIMATL  VIDYA  CHENNU-

 PATI  (Vijayawada):  ।  9८  to  move

 for  leave  to  introluce  a  छि। ||  [0  pro-
 vide  for  Compulsory  registration  of

 marriages  in  ta  1४.

 MR.  SPEAKER:  The  question

 ि  | ही, 1४  leave  be  granite:  to  intro-

 duce  a  Bill  to  provide  for  compul-

 sory  registration  of  marriages  in

 पाठी..."

 The  motion  was  ad  opted.

 SHRIMAIL  VIDYA  CHENNU-

 PATL:  1  introduce  the  Bill.

 CONSTITUTION  (दौ ह [: विजी 1: ि 1)
 81  डट

 (Amendment  of  Lighth  Schedule)

 SHRI  SAILYAGOPAL  MISRA

 (Tamluk)  :  1 9६8  to  move  for  1८१८

 to  introduce  a  Bill  further  to  amend

 the  Constitution  of  11101 18 .

 MR.  SPEAKER;  The  question
 15  :

 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  amend  the  Constitu-

 tion  of  India.”

 The  motion  was  adopted.
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 SHRI  SATYAGOPAL  MISRA  :
 I  introduce  the  Bill.

 REMOVAL  OF  DISQUALIFICA-
 TION  OF  CRIMINALS  BILL*

 SHRIMATI  VIDYA  CHENNU-
 2८11  (Vijayawada)  :  1  bed  to
 move  for  leave  to  introduce a  Bill  to

 provide  for  the  removal  of  disquali-
 fication  suffered  by  persons  who  have
 once  undergone  criminal  punish-
 ment.

 MR.  SPEAKER :
 15  ४

 The  questien

 ‘*,  hat  leave  be  granted  to  intro-
 duce  a  Billto  provide  for  the  re-
 moval  of  disqualification  suffered  by
 persons  who  have  once  undergone
 criminal  punishment.”

 The  motion  was  adopted.

 SHRIMATI  VIDYA  CHBNNU-
 24r:  ।  introduce  the  Bill.

 OVERTIME  ALLOWANCE  AND
 PRODUCTIVITY  LINK  BILL*

 SHRIARJUN  51.1 ना  (Bhadrak)  :
 1  be  to  move  for  leave  to  introduce
 a  Bill  to  provide  for  establishing  a
 link  between  overtime  allowance  and

 prow.uctivity  with  a  View  to  restricting
 payment  of  such  allowance.

 MR.  511: 11.1२ : :
 15  <

 The  question

 *
 |  18.1  leave  be  granted  to  intro-

 duce  स  डि। ||  (1  provide  for  establish-

 ing  a  link  between  overtime
 allowance  and  productivity  with  a
 view  to  restricting  payment
 of  such  allowance.”

 The  motion  was  adopted.

 SHRI  ARJUN  ासा  :
 duce  the  Bill.

 ।  intro-
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